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N. Nagaresh, J

1. Petitioner is aggrieved by the proposed installation of a telecommunication
tower in Chithara Grama Panchayat.

2.Â The petitioner states that the residential building of the petitioner is hardly
25.7 metres away from the proposed site. The 7th respondent has

obtained building permit for the tower showing incorrect details. Since the
petitioner's residential building is very close to the proposed tower, it will be

a threat to the life and peaceful living of the petitioner. In the circumstance, the
petitioner and other local people filed Ext.P7 representation before the

4th respondent seeking to remedy the situation.

3.Â I have heard learned counsel for the petitioner, learned Government Pleader
representing respondents 1 to 3 and 5, learned Standing Counsel for

the 4th respondent, learned Standing Counsel for the 7th respondent, learned
counsel for the 8th respondent and learned Standing Counsel for the 9th
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respondent.

4.Â TheÂ learnedÂ StandingÂ CounselÂ forÂ theÂ t8h respondent submits that
Ext.P5 building permit has lapsed due to passage of time. The

learned Standing Counsel for the 7th respondent, however, would submit that
the said permit has been renewed subsequently.

5.Â From the pleadings in the writ petition, it appears that the challenge of the
petitioner is against Ext.P5 building permit. A building permit issued

under the provisions of the Kerala Panchayat Raj Act can be challenged before
the appropriate Appellate Authority under the Act and the Rules.

Therefore, this Court is of the view that when an alternate statutory remedy is
available to the petitioner, the issue need not be considered in a writ

petition.

Accordingly, the writ petition is disposed of granting liberty to the petitioner to
file statutory appeal against Ext.P5, if the petitioner is so advised.
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